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THE DEPUTY CHAIRMAN: Mr.
Gurudas Das Gupta, we have the con-
straint of itme. We have three statements
after this,
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SHRI SUBRAMANIAN SWAMY: Mr.
Dandavate could tell us when his supple
meantary Budget is going to be. (Interrup-
tions) . . .

PROF. MADHU DANDAVATYE:
Madam, with due respect to our foimer
Finance Minister, I would say that I dJdc
not want to misguide the House or mis-
lead him. What to talk of misieading, he
is incapable of being misled on this. He
has a firm knowledge about this.

As far as the graph is concerned, the
deficit goes on fluctuating. Sometimes, it
is maximum, they some sort of plateau,
coming down; not always coming down
and sometimes above or at the same level.
1 must make it very clear—ne is also aware
of it as a former Finance Minister —that
at any point of time, whenaver a deficit
is there, there is always a time-lag. There-
fore, even as the final position is important,
the behaviour of that is a';o important.
That is why I hag to refer to 1st Decem-
ber. 1 had to start with that particular
handicap. 1 must make it vaiy clear that
whether it is my Budget or the pravious
year’s, from one particular vzlue, from
one particular amount, you 2-nnot consider
the picture as to what will hapren as far
as the final target is concerned. Perhaps.
you were not here. This point was raised.
I, for instance. on 30th Juie, the deficit
has gone up to Rs. 7,400 crores, it is more
than Rs. 7,206 crores. It will be still more.
I only wanted to clarify that. Not beyond
that,

As far as his second point is concerned,
I hope Shankarraoji will take note of the
fact that when we speak from the forum
of Parliament, we do not address only to
the consumers in our counrry. We have
certain economic relations with other cour-
tries and if we paint such a picture, it
will create problems in our trade relations
with these countries. Therefove, it is better
not to paint a picture that will create panic
as far as our trade relations with other
countries are concerned. Oth:zrwise, T know
what are the difficulties, T am nct exira-
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complacement. But in view of our trade
relations with other countries, I do not
want to create an international panic.
However, as far as the other constraints
internal constraints, are concerred, I will
take care of it. If others did not. pro-
bably, appreciate that, I take it for grant
ed that the former Finance Minister will
appreciate that point.

THE DEPUTY CHAIRMAN: This
matter is over. We now take up the next
item.
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SHRI P. SHIV SHANKER: Madam
Leputy Chairman, we welcome the an-
nouncement made by the Prime Minister
notwithstanding the fact that it is highly
insufficient, it is too late, :t suffers from
quite a bit of flaws...

PROF. MADHU DANDAVATE: Re-

czuse we came too late.

SHRI P. SHIV SHANKER: To me it
appears that it is hypocritical and politi-
cally motivated. In spite of that, I would
welcome the announcement that has been
made.
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¥ g
Don’t interrup please,

SHRI P, SHIV SHANKER: Very rightly
it has been said that we had not been able
to implement the Mandal C>mmission
Renort. Well, I wounld not like to go info
the reasons as to why we had not been
able to implement it, Those reasons are
very well known to the Prime Minister
hirsel- because after joining the Janata
Dal, he is perhaps a chanped man in the
corpany of the socialists. T really admire
tha'. That he has been able to develop
the commitment at this stage is a matter
of great satisfaction to me.

¥ PROF. MADHU DANDAVATE: A

man is known by the company he keeps.

SHRI P. SHIV SHANKER: He and 1
know each other exceedingly well.
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SHRI PRAMOD MAHAJAN: Or is
known by the company he lives in.

SHRI P. SHIV SHANKER: 1T would
not like anyone to interrupt between me
and the Prime Minister. ‘We have been
very old friends and we have known each
other very well. We have known each
other’s commitment also exceadingly well.
That is why I thought...

SHRI GURUDAS DAS GUPTA: You
have a separate hot line.

SHRI P. SHIV SHANKER: We have
at least developed an equal hot line in
this case. That is why I am congratulating
him.

SHRI VISHWANATH PRATAP
SINGH: I am a witness to restlessness of
Shiv Shanker on those issues.

SHRI P. SHIV SHANKER: Thank vou
very much.

SHRI SUBRAMANIAN SWAMY: Did
you say “recklessness”?

SHRI P. SHIV SHANKER: i find that
this announcement has been brought in
in too great a hurry. I will go in details
slightly. And it gives an impression that
it still smacks of lack of a hundred per
cent commitment to these  unfortunate
classes. The fact remains that reservation
is the commitment of the Congress cul-
ture itself. It is in the Constitution—
either in Art. 15(4) or Art. 16(4) cr Art.
46 or Art. 340 and so on. When the Constis
tution was made. the great men who were
brought up in that culture really drafted
this Constitution {Interruptions).

SHRIMATI JAYANTHI NATARAJAN:
Madam, will you allow these constant in-

terruptions?

THE DEPUTY CHAIRMAN: I do not
allow any interruptions, including from
both the sides.

SHRI SANTOSH BAGRODIA: But at
the moment, it is from that side.

THE DEPUTY CHAIRMAN: Some
other time it will be from the other side.
I request all Members not {0 make any
interruptions.
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PROF. MADHU DANDAVATE:
Madam don’t interrup him—he is not he
Finance Minister !

SHRI P. SHIV SHANKER: It is our
political commitment out of which the
Prime Minister has tried to take political
mileage, and I again welcoms him for
this. T have no grudge for this political
mileage that he has tried to take. As I
said, it has been brought in too much of
a hurry, with all flaws. I appreciate his
difficulties also—I appreciate his difficulty
about coming in a great hurry, hecause
a lot of flaws are there which I am poing
to point out immediately. What else
could he do? Devi Lal has his rally
tomorrow. He has got to isolate him...
(Interruptions) . . .

SHRI V. GOPALSAMY: Shiv Shankerii,
are you going there?

SHRI P. SHIV SHANKER: And Kanshi
Ram is supporting him. That is all the
more reason why he should come in a
hurry But, unfortunately the flaws re-
main. Still, I would like to welcome him.
And I would also like to caution him.
Having said this, I will straightway go
to the clarifications.

I would like to caution him. He is aware
of what happened in 1982 when Mr.
Madhavsinh Solanki was the Chief Minisier
of Gujarat. He is also aware of what
happened in 1985 when, agam, Mr.
Madhavsinh Solanki was the Chiz{ Minister
of Gujarat. He is also aware of what was
sought to be done in 1985 vwhen Mr.
Arjun Singh was the Chief Minister of
Madhya Pradesh and, also how, when a
very harmless legislation of continving re-
servations for the Scheduled Clastes—the
Constitution amendment—was brought in
January, certain people were trying to
create problems.

AN HONOURABLE MEMBER: Are
you instigating?

SHRI P. SHIV SHANKER: | would liks
to caution him of friends sitting here, the
Bharatiya Janata Party friends. .. (Inter-
ruptions)..It is wolf in sheep's cloth-
ing, theproblem which they have
created. . . (Interruptions) .
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SHRI JAGDISH PRASAD MATHUR:
It was really the Congress (I).

.. Unterruptions) . . .

SHRT PRAMOD MAHAJAN: He is
aware of the facts. He cannot make allega-
tions like this.

SHRI P. SHIV SHANKER: 1 have
heard you, Mr. Mahajan, What happened
in Gujarat, I am personally aware--what
your shadow had done. I had gone from
city to city and saw what was done, how
they tried to browbeat the weaker sections
of the society...(Interruptions) . .

SHRI PRAMOD MAHAJAN: Atalji
was there and there was a gherao. How
can you say like this?

SHRI P. SHIV SHANKER: 1 will ap-
preciate the stand of the left parties who
do not believe in the backwards or the
forwards but who believe in the class
struggle; I appreciate that. Today it is -
crocodile tears that you are shedding. 1
was never surprised at your crocodile
tears. And I have to say this for what had
happened in 1985. T will join issue with
vou on this. ... (faterruptions). . ..

THE PRIME MINISTER {SHRI
VISHWANATH  PRATAP SINGH): I
will requenst Shiv Shankerji, the Leader of
the Opposition here, that using any phrase
like “Wolf in sheep’s clothing” which hurts
feelings, is something which is not proper
o n his part to do .. (Interruptions). .

THE DEPUTY CHAIRMAN: T think
he is sufficiently capable of prolecting him-
self. Please sit down; don’t intzrrupt him.
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PROF. MADHU DANDAVATE: Do
you want clarification from the B.J.P. or
from the Prime Minister?
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SHRI P. SHIV SHANKER. They want
to clarify. What can be done?
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SHRI1 P. SHIV SHANKER. [ respect
what has fallen from the Prime Minister
because he is the Prime Minister of this
country. But that does not iean that 1
should be shut out from staring certain
facts which [ have mysclf seen. (Interrup-
tions),

1 am prepared to face you (Inierrup-
tions).

THE DEPUTY CHAIRMAN. DPlease
sit down.

SHRI S. §S. AHLUWALIA: You are
not allowing me.

THE DEPUTY CHAIRMAN: 1 will

allow what 1 want to. Take vour seat. 1
say, “You please sit down”. (Interrup-
tions). Don't speak to me in this lan-
guage. Sit down, Don't interrupt the
House like this.  (Inferruptions).I am
telling them not to interrupt. Please sit
down. Let hiff speak,

SHRI V. NARAYANASAMY: You
don't want us to speak. {Intérruptions)

THE DEPUTY CHAIRMAN: I am ask-
ing them to take their seats. Sit down.
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SHRI V. NARAYANASAMY:” We
should sit down. They should also- sit
down, (Imierruptions)

THE DEPUTY CHAIRMAN: Sit down.
{Interruptionsy.

SHRI V. NARAYANASAMY: No,
Madam. They should also sit down. (/n-
terruptionsy

THE DEPUTY CHAIRMAN: Pleaso
take your seat.
STo TA®HT BT : I8 G
ZF Td 1T FQ & |
qgamfa @ o 9T oy .,
(or=er=)

It is a serious matter. We should dis-
cuss it with seriousness. I raguest all the
Members. 1 am telling all the hon. Mem-
bers, (Interruptions) Sit down, I say, ‘Take
your seat’ | am saying to all the Mem-
bers, Sit down, ali the Members. (Interrup-
fions)

SHRI S. S. AHLUWALIA: Whenever
I stand up, you say that nothing will go
on record.
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#a Jifqg | g ST afso

gugwmfs . fog wwe S, umo
e

THE DEPUTY CHAIRMAN: You don't
want to listen. It is up to you. He is your
own leader. (Interruptions)
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SHRI P, SHIV SHANKER: Madam
Deputy Chairman, while T was trying to
caution, I must submit that certain situa-
tions arise in cases like this where diffi-
culties are bound to arise, Thz misfor-
tune in this country is that for quite
some time persons who should have
spoken for these weaker segments, have
rather become sullen in  speaking for
their causes. We have comz to realise,
unfortunately, that it is only the Muslims
who can be the leaders of the Muslims,
it is only the leaders of the  backward
classes who could be the leaders of the
backward classes, Gong are those days
when stalwarts who belonged to uper castegy
fought for the rights of the weaker seg-
ments of the society and the minorities,
This is the misfortune as a result of
which we have not been able to pro-
pagate properly the concept of social
justice amongst the yougsters of the
upper caste communities. The resultant
effect is that they fall prey to agitations
because they do not understand the com-
plexities of the society, They have not
been made to understand them, and
certain political parties would like to take
advantage of such situations, and this
creates more problems. That is why 1
thought, and when I started I said that
I must caution the Prime Minister. And
the Goveinment will have to taks suffi-
cient steps for mobilising a proper pro-
paganda so that this i3 understood in
the proper perspective by the people at
large, It is only then that this type of
announcement will have some  proper
effect.

1
Having said this, I would like to
straightway go one after the other on
the points of seeking the clarifications
and T would reserve my right for a
better date when we can  discuss this
whole issue in detail,

The announcement starts from the con-
cept of social justice embedded in the
Constitution and then speaks of three
conditions to be met in terms of article
340(1) read with ariticle 15(4) as well
as article 16(4). And when it comes to
the announcement mumber 2, where it
is said: “The percertage of reserva-
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tion for the socially and educationally
backward classeg will be 27 per cent,”
vocially and educationally
backward classes have been reckoned in
terms of article 15(4) and article 340(1)
of the Constitution, Having said that
when it came to the crunch of it, in
para 3, it has been said that “this reser-
vation will be applicable to services in
the Government of India  and public
undertakings.” My first objection on which
I would like to seek the clarification is
that without proper education no proper
employment can be had. The socially
and educationally backward classes re-
quire the educational facilities in term
of article 15(4) for the admissions in
the Central educational institutions be
they the IITs, be they the medical insti-
tutions or other similar types of insti.
tutions, Why is it that article 15(4),
which takes care of the admission to the
educational institutions has been totally
left out? And how do we expect that
the backward «¢lass boyg will well equip
themselves so as to claim the better jobs
that you are  providing under article
16(4)? When vou are providing the jobhs
under article 16(4), if you would not
like to give them the weightage in the
educational institutions, where would they
end up? It is my imagination. Are you
worried that if you reserve the quota
for the backward classes in the educa-
tional institutions, the youmg boys and
girly who are studying in these institu-
tions and belong to the upper castes,
would immediately start the agitation? I
would like to tell you, if they have to
start the agitation and if there are cer-
tain parties and certain people to prop
up such agitations that agitation would
start notwithstanding that yoy deny the
benefit under article 15(4), This agita-
tion will start straight on the basis of
the advantage that they are going to
get under article 16(4), Therefore, please
don’t get worried on this point. If vou
thave come that far, you go farther.
And since you are mnof going, this is
going to create much “more problem.
You will not leave the backward classes.
happy. Neither the backward classes
will be happy, nor thz forward classes
will be happy. Therefore, having gone
that far, my submission is, the socially
and educationally backward class concept
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is embedded only in article 15(4). In
article 16(4) it is not socially and edu-
cationally backward classes. It is the
concept of backward classes of citizens
in article 16(4). There is a vast differ-
ence between the two. Therefore, if you
deny the advantage that has to flow to
them in article 15(4), the advantage in
article]1 6(4) becomes negative in my
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submission, It does not have that pier-
cing effect which it ought to have.
Therefore, 1 would like to ask the

Prime Minister what exactly he is think.
ing in terms of providing, reservation to
the socially and educationally backward
classes in the educational institations of
the Central Government? This is the
first point I thought I should tring to
your notice.

The second submission that T  would
like to make is, I am aware because
1 have been connected with the move-
ment of the weaker section; in one form
or the other right from 1950. I had
to argue at Jeast more than half a
dozen cases in the Supreme Court on the
backward clasces matter itself. I have
a worry which T would like to share
and I would like to seek a clear assur-
ance from the Prime Minister that every
notification that will be issued, is bound
to be challenged in the courts-—either in
the High Court or in the Supreme Court.
I would like to have a clear assurance
and a guarantec that the best legal talent
will be employed so that in the judicial
scrutiny the announcement that you are
going to make in the shape of a Gov-
ernment order stands the testy of law,
Why I am saying this is because I get
reminded of what had happened in the
year 1981. I recall when Mr. Ram
Naresh Yadav happened to be the Chief
Ministey of Uttar Pradesh, he issued the
orders for the purposes of reservation
for the backward classes. The matter
was immediately indicated in the High
Court. The High Court set aside the
orders and at the time when you were
#pleased to be the Chief Minister of Uttar
Pradesh, your Government pleader made
a statement in the court that we would
not like to pursue this in the Supreme
Court on the ground that the Mandal
Commission is under the scrutiny of
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ours. I would only like to remind you
what had happened. It is there that 1
am bringing to your notice. It happened
during your regime. It is not necessary
that it must have happened....

SHRI VISHWANATH PRATAP
SINGH: May I give one information?
1 remember that notification which was
issued earlier. In that, in fact, there was
a ceiling. I meap that was the maxi-
mum reservation. 1 made the clarifica-
tion that if a reservation has to be made,
it is minimum—not that it is the maxi-
mum limit—that is the minimum reser-
vation and he who comes by merit will
ccme extra. This is what I clarified.

SHRI P, SHIV SHANKER: I said
semething different, Mr. Prime Minister,
(Interruptions)... No, no. It is perfectly
al] right. I am not saying that. But your
Government pleader made a  statement
in the court that he would not like to
pursue the appeal. Now that only gives
an impression sometimes ....(Interrup-
tions). This is what 1T said that I wel-
come you, I congratulate you because
at least in the company of Mr, Madhu
Dandavate, you have developed a good
commitment. I congratulate you. But
I am speaking of those days ...(Inter-
rupfions) . .

SHRI VISHWANATH  PRATAP
SINGH: I had also a problem. You
also have a problem there. Come,

SHRI P. SHIV SHANKER: My com-
ing. Mr. Prime Minister is totally out
of question. I do expect your coming
sometimes on this side. Therefore, 1
would like to have g clear assurance
on the matter because I have a fear.
I have gone through these cases and
therefore T know that in the judicial
scrutiny, it will have to stand.

Then the third point on which I would
like to seck clarification is that all of
us are undoubtedly objective to achieve
the concept of social justice, T would
like to just seek the clarification which
has been referred to by Mr. Mahajan.
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[Shri P. Shiv Shanker]

But I would like to make it a little
ciear All of us I am sure, agree that
we cannot allow a privileged class with.
in the under-privilegeq people, By what
parity of reasoning, Mr. Shiv Shanker
and Mr. Paswan can be termed ag back-
ward? There is no ground for the pur-
pose, Merely because we are born, in
those unfortunate classes is a different
story. But once we have attained certain
status, 1 do not think that we should
be called backward, What I would like
to say is this. Having said this, I would
like to make a suggestion which I would
like that the Prime Minister may kindly
consider that when you are giving 27
per cent reservation for the backward
class people, within the class the income
criteria should be fixed. The person who
gets the lowest income, his child must get
the first preference and then the gradation
must be established. Having established
the gradation sp far as people like s
are concerned, we should get the benefit
at the last if the seats are left out and
if the opening is still there. Why I am
saying this? Otherwise what happens? I
have got bitter experience. There will
be classes within the classes. You will
be developing privileged classes in the
under-privileged people and if you are
sincere for bringing in social justice, this
in my view is absolutely necessary,
But the 27 per cent reservation must
go to that class of people alone, 1
would like to stress that. That 27 per
cent of reservation must go to that class
of people alone. Our brethren who are
unfortunate, they must get the first pre-
ference because they must also be lifted,
Otherwise, these things won't work,
Therefore, I would like to know what
the Prime Minister is pleased to think
in this matter, Then very rightly it has
been said and I would like to quote.
We have gotr to remove the social ten-
sions. This »» a very complicated jssue:
It will be played up in different forms.
It will also be received in different wavs
by different people. There would be the
cases of inherent prejudices. People
born in a particular background would
react in that background alone. There-
fore, we cannot for a moment leave
the people who might Dbelong to the
upper castes but who are economically
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Very poor. You have got to think of
them apart from these 27 per cent .
There could be no inroads into the reser-
vation that has already been made for
these classes but there could be reserva-
tion, say 10 per cent or whatever it is.
Otherwise, there will be a great heart
burning. An upper caste man merely
because he happens to be a poor person
should not suffer but the ruffers. There-
will be a rankling sense of injustice in
his heart and that rankling sense of in-
justice would emanate in one form ot
the other. Now those who have gone
through this report will appreciate as
to what rankling sense of injustics would
mean. Persons like us who have gone
through it...(Time bell rings). Just five
minutes more.
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THE DEPUTY CHAIRMAN: We are
going to have a discussion, I suppose,

SHRI P. SHIV SHANKER: 1 am
only asking clarification very alertly, If
T sidctrack, you ask me to sit down
and T will sit down. (Interruption).

THE DEPUTY CHAIRMAN: He is
also the Leader of a very large party
in Parliament. Let us also take this into
acoount

SHRI PROMOD MAHAJAN: I am
totally happy. I endorse everything ex-
cept the allegations made against the BIP,
T endorse his stand totally and T con-
gratulate him for this.

THE DEPUTY CHATRMAN: He is
the Leader of the Opposition. That also
you must understand.

SHRI P. SHIV SHANKER: And !
would like to bring to the notice of the
Prime Minister, ybu can seek the ins-
piration for providing this weightage tc
these unfortunate segments in the uppel
castes which is adumbrated in article 4¢
of the Constitution, There they have
talked of educational and economic wea
ker sections. They have talked about it
This language is used. It has prove
that in Champakam Dasurairajan case #
which article. ...

SHRI RAM AWADHESH SINGH.
which article?
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SHRI P. SHIV SHANKER: I arti-
cle 46,

SHRI RAM AWADHESH  SINGH:
As far as as reservatioa is concerned,
Arlgle 15(4) does not say a  single
word.

ot Qo fHaaw: { A AR
q 919 FEAT

THE DEPUTY CHAIRMAN:
do not get interrupted,

You

SHRI P. SHIV SHANKER: Madam
Deputy Chairman, 1 am trying to show
4 Wiy out, It is true that in Champa-
ham Durairajan’s case—1950  8,C,—the
Supreme Court struck it down on the

ground that what is contained in the
Dircctive Principles is not enforceable.
But from then on, much water has

tiown in the river. The Supreme Court
aas taken different views. ‘Therefore, on
Durective Principles, the Supreme Court's
thinking itself has changed, I am only
saymg that it could be taken care of
Othcrwise, this rankling sense of injus-
tice will mot bring in social justice in
this country, Having said this, I would
like also to make this submission that
there are certain other segments of thz
society which require protection:

mI would like to submit that the con-
cept of socially and educationally back-
ward classes would reveal that some-
think will also have to be done for the
minorities. There are three types of
segments amongst minorities. The first
segment is those who could be termed
as gocially ap  educationally backward
classes in terms of Article 15(4) of the
Constitution. This is one type of seg-
ment of people who should be teken care
of, And ip fact, here, pausing for a
moment, I would like to invite the at-
tention of the Prime Minister to para-
graph 12.15 of the Mandal Commission’s
report. Volume 1 page 56. I am not
going into the details. I would just like
to submit this.

“After giving a good deal of
thought to these difficulties, the Com-
mission has evolved the following
rough and ready criteriz for identifying
non-Hindy other backward classes
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(1) All untouchables converted

to any non-Hindu religion.”

They can straightway be brought into
this category. I am submitting this for
the consideration of the Prime Minister.
{his is part (i). Part (ii) says:

“Such  occupational communities
which are known by the name of th:ir
traditional hereditary occupations and

whose Hindu counterparts have been
included in the light of Hindu and
other backward classes. (Examples:
Dhobi, Teli, Dheemar, Nai; Gujar,

Kumhar; Lohar; Darji; Badhai etc.”

What 1 am submitting is this, Mr. Prime
Minister. Take the State of Maharashtra,
'y Maharashtra, the list of backward
classes does not include a single Muslm
community. But the Mandal Commission
has included them in the  backward
classes, Therefore, I would like to sub-
mit that in your announcement you have
said that in the first phuse you hav.
decided to adopt the ca tes common to
both the Manda] list and the State List
.s a result of which the Muslims in
Maharashtra will be totally out. Even
Jwough the Mandal Commis.ion  has
taken care of them in the Stat: list they
are not there. I just gave an examplz.
“herefore, in the orders that you are
going to issue, 1 would requsst you to
make an exception to this extent with
reference to the minoritiss relying on
this paragraph 1218. Those untouchables
who have been converted to other reli-
gions and those who have got the
occupational approaches like the Hindus
could straightway be included in the first
phase itself.  That is the first point which
I thought I should make.

Then, the second point is, today, the
vay of life of the minorities, particularly
the Muslims, is in a very bad shape. It
Is a glur on our democracy that ip spite
of the fact that we have such g size-
able number of people 1n this com-
munity, we do not find their proper rep-
resentation anywhere in the higher hierar-
chy of the services, either in the Govern-
ment of India or in the States,
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The point that I am trying to say is this
that the entire Muslim community  will
have to be treated as a backward class of
citizens for the purpose of article 15(4)

of the Constitution because in 16(4) it
is not social and educational backward-
ness, In 16(4) it is only backward class
of citizens, Why I am saying this is, it
is a slur on our democracy. We are
satisfied,—it has happened over the time
in many cases, in the Government of
India—if there is one Secretary, we feel
happy. UF T YETATT 1 T4, GTH &I

That is why T said at the very  outsetl
that there has not been that conciousness
among us to try to encourage them con-
sciously,  That is why these loopholes
have come in, Over the time these diffi-
cultics have come in, Let us face the
realities, = Now the argument that these
people are not coming into the  educa-
tional institutions and therefore they do
not come into the higher hierarchy is no
argument at all. I can give umpteen
arguments, T myself was a party where
we had to recruit certain constables, Out
of 990 in the CRPF, not a single Muslim
was recruited in the year 1989. T had to
fight with the Home Minister and it was
only then we had gone through a  deal,
I would not like to take the time of the
House to explain as to how ws had done,
but when we fought, 71 persons were in-
cluded. 1 am only trying to say that
there has been a certain amount of pre-
judice that has developed over the years,
There is not that commitment in the so-
ciety, All of us are responsible for that,
I would not like to particularly blame
anyone, All of us are responsible for
non-comsnitment and we have not pro-

s
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perly created the atmosphere.  That ero-
sion of atmosphere will have (o be arres-
ted and, therefore, I would submit that
having regard to the language of article
16(4). you can take the umbrage under
that language and give protection to the
minorities, treating them as the backward

classes of citizens for the purposes  of
services,

Then the other point is, as I said, with
reference to the poor people in the upper
castes you can take the umbrage under
article 46 equally all those even the Mus-
lims who may not fall in 15(4) social
and educational backwardness, others
could also be brought within the meaning
of article 46 for the purposes of providing
educational facilities to them, So  this
community will have to be taken care of,
This community is unnecessarily sulking
back. We have got to infuse confidence in
them. We are responsible for that, Every-
one of us is responsible for that, There-
fore, we will have to arrest that sulking,
We will have to create that confidence in
them so that the response comes properly
from them, We always talk of their
joining the national  mainstream,  but
we do not take any action, this creates the
problem, Therefore, my  submission
would be with reference to minorities un-
der articles 15(4) and 16(4) you <can
fake the umbrage and you will have to
create a situation where their plight could
be madg better in services and admission

for their children in the educational ins-
titutions,

Now the next clarification which 1
would like to seek which is number six
is when are you going to issue the order?
You have announced this, The state-
ment has come, The statement has
come because Mr, Devi Lai, your friend
is creating problem,

And I hope that there are many more
troubles so that we get such benefits. You
have given this benefit because! Devilal is
creating troubles for you, We want more
troubles to come for you so that we get -
more benefits of this nature, so that it
is advantageous to the Backward Classes,
to the Scheduled Castes, to the weak-
er sections, to the minorities, so that peo-
ple feel at least a little happy about it. ..
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(auimn:\') I am more concerned..

THE DEPUTY CHAIRMAN: Mr.
Shiv Shanker, you have taken 42 minu-
tes already.

SHRI P. SHIV SHANKER: I wil com~

plete. After this I will go fast. The Sixth
clarification which I though of seeking
is when the Government is going to issue
the order. I would have expected that
since Yyesterday the anncuncement of the
Prime Minister came, the Governmeng
order would have been issued today, tak-
ing all these aspects into consideration.
If it is delayed, then it defeats the pur-
pose. And what I am afraiq is if some
friends—may be, there are some friends
on your side, some friends sitting there--
make the students create problems, then
this will go into dither. T would not tike
that. Therefore, 1 would like to know
exactely as to when you are likely to
issue the order 50 that we feel satisfied.

The next point which T would like to
ask i3: What is the concept of the Gove
ernmettt, ...

THE PRIME MINISTER (SHRI

VISHWANATH  PRATAP SINGH):
May 1 say, before the weekend!

SHRI P. SHIV SHANKER: Thank you

very much, Mr. Prime Minister, I am
gratefu! to you for this..
SHRI VIHWANATH PRATAP

SINGH: May be, tomorrow itself,

SHRI P. SHIV SHANKER: I am very
grateful, I am extremely prateful. I am
only requesting that it should be so woed~
ed as not to create problems in a court ot
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law, That is all T am concerneld with. I
am prepared to place my services at your
disposal if I have got to. I am prepared
to place my services at your disposal..

SHRI V. GOPALSAMY: We do not
want to put you to that embarrassment as
Mr. Tewary had put you do.

SHRI P. SHIV SHANKER:. Then, 1
would also like to wnow what is the policy
is When the reservations have been effected
there has been a long fight by the Back-
ward Classes that those who come in the
merit list should not be adjusted in the
reservation qouta and his has been permi-
tted by various tate Governmet, those
who come in merit themselves.

SHRI  VISHWANATH PRATAP
SINGH: That will not be adjusted.

SHRI P. SHIV SHANKER: Thank
you very much. T am grateful to you.

SHR MADHU DANDAVATE: You
are implementing our manifesto!

it dto fog wwT @ AQ wE
ifgqa 1§ @ TR FAT
FIEAT § FIF a5l 761 g1 &
w1 I @ foa w, o wHEEr
ar g oo

I would also like to submit that this
reservation must also percoiate into the
promotional quota because there has been
a Iong fight on this issue also and 1 would
request the Prime Minister kindly to con-
sider this and come out with an assurance
because in many a case in many a State,
this has been granted, in many a case
this has been graned, except ong or two
where they have said that these are the
services where they cannot allow.

SHRI SATYA PRAKASH MALA-
VIYA: On this point, you have also
pleaded with the Commission.

SHRI P. SHIV SHANKER: Yes. I
havel argued and the  Commission has
agreed. I have argued and the Commnis-
sion ‘has -agreeq with my. view.
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THE DEPUTY CHAIRMAN: Please
let him finish,

SHRI P. SHIV SHANKER: I was cal-
led this Commission in 1980 andg I gave
all my’ arguments and they have accepted
and that is why I am requesting the Prime
Minister to see that the G.Q. or the Gov-
ernment Order is issued and I want that
this safeguard should be there.

I also request the Prime Minister to see
that the camry-forward rule should never
be put as a clog belcause this has worked
as an justice to the Scheiduleq Castes so
far. This clog has worked as injustice to
the backward classes in the States There-
fore, he carry-forward rule is a clog on
fore, the carry-forward rule is a clog on
the appointments and promotions of ‘'the
backwarg clases and the Scheduleld Castes
and this must go since a loi of mischief
hus been done in this caxe.

There should be relaxation in thel upper
age limit for recruitment into the services
for these backward classes. What about
the private sector to which financial as-
sistance is given by the Government? This
can be done there also and the Commission
has gone into it and has recommended. It
has gone into the details of it. The Finan-
cial assistance that they get is from the
financial institutions which are nationalised
and therefore, they have said that this
raust be placed on them. I am just
bringing it to your kind notice so that
you can take this into account.

Apart from his, Mr. Prime Minister,
there are  lots of  educational con-
cessions and financial  assistance which
have been envisaged in the Commission’s
Report itself for the backward class boys
for purposes of education, that is, books,
other types of facilities, schorlarships and
so on, T am just giving this now. These
quest you to kindly consider all these and
have been provided there. T would ze-
clarify whether the G.O. which is going
to be issuedq would conmtain all  theso
things. ’

1 would now like to ask about the
second phase. When do you start the~
second phase? On the fimst phase, you
have startej something. In the second
phase, you have to be very carefu] so far
as the Mandal Commission Report ijtself
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15 concerned.  The list, i you kindly
look up, has been horrible. { would not
like to go into it just now. But I would
like to congratulate you for taking out the
common castes. 1 know what a havoc it
would have played if you were to accept
the castes that are menioned in the Man-
dai Commission Report. May L bring to
your kind notice that except one tiny
castes in Andhra Pradesh have been in-
cluded in it? Except one tny caste which
is not evep 0.005 per cent, everybody is
included. That s why I would like to
congratulate you on adopting this ap-
proach. But this will have to be sustain:
ed in a court of law. 1 had my own
arguments 2t a time when I was in diffi-
culy. That is why I am worried that
1t should be formulated in such a fashion
order which is to be issued
that the court dose no stilke down this
Then, lastly, I would submit that the
reservations that have been announ-
ced should apply to all the vacancies
{hat are available on the date when
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you were pleased to make the an-
nouncement
Having said all this, Mr. Prime

Minister, I would like to once again
congratulate you for whatever announce-
ment youy have made.

Thank you.

SHRI GURUDAS DAS GUPTA
(West Bengal): Madam, let me at the
very outset, congratulate the Govern-
ment for discharging the responsibility
which should have been discharged
by the pervious Government. I can-
gratulate the Government because it
has brought the Mandal Commission
out of hibernation.

I have a strange feeling after listen-
ing to the speech qgf the Leader of
the Opposition because at the begin-
ning he has imputed motives.

SHRI P. SHIV SHANKER: No, I
have not imputed. ...

SHRI GURUDAS DAS GUPTA: He
says it is hypocritical that word
«till rings in my ears. The point is
that it is unfair to impute motives
when a good work is done. It is more
upfair because the motive is being
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unputed by the leaders who should
thermnselves nave discharged this res
ponsibility much beiore. I understand
where the shoe pinches. As a resull.
L thunk, the Congress Party should
10l pe Jealous because somebody is
aoing a job which should have beenh
done by them.,

straightway I am coming
to a number of clarifications. But
betore coming to the clarifications,
1 would like to caution the Govern-
ment because the guota of reserva-
iion jis running up to 50 per cent.
‘vherefore, there is a possibility of
higner castes' backlash in the country
Government should understand that
vhen you are giving rights fo some
tackward class, somebody jn the
society is becoming jealous. It is
nound fo be because we are facing a
terrible  problem of unemployment
Therefore, Government should not
un:erestimate  the possibility of a
eacklash of higher castes. And in
order to confront and face that situa-
tion, what we need is not a declara-
tion only but what we need is a
political campaign in the country,
because many of the political parties
play a doubtful role in such a situa-
tion, There are people with double
iaces political uynderstanding. ‘There
are people who support things in
Parliament but going out of Parlia
ment they instigate the backlash. We
nave seen a number 'of instances.
Therefore, the Government must be
prepared to face such an eventuality
after this 1s done,

Madam,

Thirdly, Madam, I feel that the
Opposition party is suffering from a
particular personality phobia—Devi
phobia. They are suffering fromy Devi
Lal phobia. Whether Devi IL.al had
resigned or not resigned, whether
Devi Lal had been dropped or had
not been dropped, this decision would
have come up in Parliament as was
promised by the Government, There-
fore, this is not because something
terrible has taken place in the inside
of the ruling party. It is taking place
because at least on this issue this
Government fis keeping its promise.
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This (jovernment might not be keep-
ing its promise in other sectors, But
at least on this issue, Government is
keeping its promise. Therefore, instead
of congratulating the Government
without dubbing it as Rypocritical, I
think the Leader of the Opposition
should have been a little more gener-
ous in his compliments-maybe left«
handed compliments—to the Govern-
ment. There are a number of castes
which are not included in the State
List and which are also not included
in the Mandal Commission List.
Therefore, how these castes which
have been omitted are going to be
tackled by the Govermment. I have
read the list. This is the first phase
and since it is the first phase. I call
upon the Government to kindly con-
sider the inclusion of these castes
which are not till now dnecltded in
any of these lists. I wish the Prime
Minister gives his opinion on lit. I
support the Leader of the Opposition
that there has to be consequential
reservation in the educational institu-
tions. If no consequential reservalion
in the educational jnstitutions is made
then you canhnot provide them with
reserved jobs because the people will
not have the requisite gqualifications.
I wish the Prime Miister gives his
clarification on this point. Thirdly. I
whole-heartedly support the inclusion
of a number of segments in the
Muslim community. I do not know
whether the Muslim community would
like itself to be called backward. It
is for them to say yes or no. I do
not know -what their reaction is. The
State cannot be selective “in its
approach. The State cannot he selec-
tive. Therefore those segments of the
Muslim community which seem to be
backward should be included in this
list.

THE PRIME MINISTER (SHRI
VISHWANATH PRATAP SINGH):
We will be sympathetically Inclined
to the suggestion regarding minori-
ties. But we have to work it out. The
intention of the Government is to
consider it sympathetically.
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SHRI GURUDAS DAS GUPTA:
Thank you. Prime Minister. 1 believe
that these Mandal Commuission recom-
mendatjons will be implemented and
there will be no delay. There has to
be a time-bound programme, I wish
the Prime Minister gives his commit-
ment as to when this recommendation
is going to be executdd.

Lastly, 1 also appreciate the  senti-
ments expressed by the Leader ol
the opposition. What about those
institutions which may not be Govern-
ment institutions but which are finan-
ced by the Government to some
extent? I mean those institutions
which are given Government aid.
Giving of Government aid should be
miade conditional to acceptance of the
Mandal Commission recommendations
by these institutions. Again I congra-
tulate the Government and I wish the
Government takes jimmediate steps
for itg steady and immedjate imple-
mentation. Thank you.
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fawrfa & #gr m@r g :

“In view of this legal constraint,
the Commission is obliged to recom-
mend reservation of 27 per cent
only even though their population
is almost twice this figure.”

afer St At g eﬂ%
defer & eTEACT AT AEAT

“The above scheme of reservation
in its toto should also he made
applicable to all recruitmeut to
public sector undertakings both
under the Central and State Gov-
ernment /s also the mnationalised
banks.”
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“All private sector undertakings
which have received financial assis-
tance fromy fhe Government in one
form or the other should also be
obliged to recruit personnel on the
afore-said basis.”
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‘All  universittes and affiliated
colleges should also be covered by
the above scheme of reservation.”
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AEWF & 1 13.20 § &
“It is well-known that most
backward class children are irre-

gular and indifferent students and
their dropout rate is very  high,
There are two main reasons for
this. First, these children are
brought yp in a climate of extreme
social and cultural deprivation and,
consequently, a proper motivation
for schooling is generally lacking.
Secondly, most of these children
come from very poor homes and
their parents are forced to press
them "into doing small chores from
a very young age.”” “IIpgrading the
cultural environment is a very slow
process.”

A I qE AT GgT A AT
foe § 3o gaal & fawr o
wafau § 5w d4w § oA sTEar
§ & g w1 oA o\ w7 oW
UL . AR T T St WqueEs
‘g,m“raﬁrwéwéénao

mﬁa‘l
AR AR
mﬁﬁrﬁu
qifafensr

ft gew WHWw WiwEly ;o ar
YrgAEly FHaw, ¢F aEn faeat
T A7 | O aF AR AL,
gTo MUt fag FHIAT AT ATSAENT
| #EifE, wEg Slo Mara fag
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a9g ¥, afew wigg 9§ W,
frodt o@ & AU oy & fowsd
R F 99§ a1 AU Ha
a1 5 =re Maw fag wfvm oW
ARAERT W oAy Uegfaat & S
FAET ST |

Fq o wEw fasmr w4,
ar JUET W F SAGT BT STHERTC

SHRI MOTURU
RAO (Andhra Pradesh): Madam
Deputy Chairman, on behalf of our
party, I welcome the statement made
by the hon. Prime Minister yeslerday
on the Mandal Commission’'s Report.
It is a welcome frasture that almost
all sections of the House have sup-
ported it. Particulatly, I am happy
that Mr. Shiv Shanker, my friend,
who is the Leader of the Opposition
has welcomed if. ,

HANUMANTHA
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This has been delayed
decade. The Congress (overnment
was sleeping over this for almost a
decade. I am glad that now they have,
at least, welcomed if. It is a good
thing.

for over a

While implementing it, we should
see in what context it was oraught
and how it shoulg be implemented
because the whole countiry is back-
ward, It has remained backward for
forty-three  years.  Otherwise, if we
had made proper progress, there
wouldhave been no need for this rve.
servation at all. This would not at all
have been necessitated. The national
movement was committed to establi-
shing a casteless society, A  caste-
ridden society was almost taken as a
hane of the couniry’s problems. Even
after forty-three years of our inde-
pendence, that sort of casteless so-
ciety has not been created because of
uneven development, because of lack
of attention by the ruling party and
because of our backwardness itself,
Therefore, unfortunately, because of
this situation, these repeated requests
for reservation from wvarious section
of our people come up. Anyway, in
the given context, it is a very good
thing that the Government, the Nati-
onal Front Government, has come
forward to implement the recommen-
dations of the Mandal commission.
We welcome it.

Now it has been suggested from
various guarters. I do not want to say
that anybody’s progress should be
curtailed. Everybody  should get
equal opportunity. But we had this
Mandal commission Report in a partj-
cular context and, specifically, it nas
to be applied now to certain casfes
which are backward both educations
ally and socially. So, now to enlarge 1t
to a certain extent as to bring in so
many people would nrullify the very
attempt that we are making. Ii
should not be nullified, Any suggestion
should not be such that it -would
nuilify the recommendation given
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now. So, I am all for the implement-
ation of the Mandal commission re-
“port. Certajn problems may arise con-
sequently and they are to be attended
to by the cabinet and the hon. Prime
Minister. Merit would be the first to
suffer, The reason being so many
people have got to be promoted, so
many people who are backward sco-
cially or educationally have ts be
given jobs, If they are to be brought
in the question of merit comes in.

THE DEPUTY CHAIRMAN:
Would you ask the question?

SHRT MOTURU HANUMANTHA
RAO: I have just begeun. Two or three
points are to be clarified by the hon.
Prime Minister. The point is, merit
should not be made fo suffer. In order
to see that the merit does not sufler
this reservation should be extended
uot only to the educational institutions
but it should also be seen that those
sections are properly educated. Some
of the people belonging to forward
castes, having economically better
status, would be able to spend more
money to get tuition, Due to lack of
tuition backward classes would sufter
even in the educational institutions.
So, certain provisions are to be made
to see that these sections which are
given reservation are properly edu-
cated and that there is some arrange-
ment made for tuition etc.

The hon. Prime Minister has fo cla-
rify one more poiat The so called for-
ward castes are having so many econ-
omically backward Iamilies, These
economically backward among the for-
ward castes would sufer .They are
bound te sufler because according to
the reservation provision, they would
not be able to either get employment
or get a seat in any educational in-
stitution or college. So, the hon. Prime
Minister has to give an assurance to
those economically backward families
among these forward castes that  at-
least onz job would be provided to
each such family, Already, the prin-
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Jiple of right to work has been ap-
proved, but it takes time to get it im-
plementedl. Therefor ,I ask the hon.
Prime Minister to give an assurance
that at least for the timie being one
job for each such family belonging to
the forward castes would be provided.
Otherwise, there would be some app-
rehension that those people would
never be able fo get any employment
or any seats in college or in any other
educafional institution, Therefore, the
hon, Prime Minister has to clarify
these two points, the one is about
merit and arrangement of tuition and
the other is an assurance for providing
atleas on job for each econ-
omically poor family belonging to the
forward castes.

THE DEPUTY CHAIRMAN: Shri
Salaria, not there, Professor Soure-
ndra Bhattacharjee.

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Madam, it
is a strange spectacle that at the
threshold of 21st century, ocur country
is getting divided with reserveq sec-
tors almost all along the line. Of
course, it iz but a day which divides
one cenfury from another. So the
change of century might not affect the
course of our history.

The Leader of the Opposition has
welcomed the Prime NMinister’'s an-
nouncement in spite of his announce-
ment being  politically motivated  and
hypocritical. He talkeg of philosophy
of reservation of the Congress, The
reservation was envisaged for the
Sheduled Castes and the Scheduled
Tribes, as you all know, for ten years
in the hope that guring that period,
backwardness of these castes and
iribes woulg be done away with; we
know with what result and now it is
fo be compounded.

I am not against reservation for
the backward classes, nor woulg 1
raigse the question as to what happens
to a Kshatriya like our Prime Ministex
or a Brahmin Bhattacharjee like me,
That is not my issue. But the ques-
tion js, lately I came across a News
item that from the Union Ministry ot
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Finance-—the Finance  Minister was
present here so long, but the Prime
Minister is there-—instructions have
been issueg to all the State Govern-
ments that there should be no appoint-
ments in any Goverfiment Depart-
ment or State Government Depsri-
ments, barring in the Health Depart
ment and schools. An embargo has
beey continuing in the Central Gov-
ernment. If this sifuation persists,
what does this reservation of 27 per
cent mean for the backwarg classes
whose aspiration would be aroused.
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Another point should be verified by
the Prime Miunister, Why should the in-
duslrial houses, whae run their indus.
tries practically out of public finance,
from the money provided by the finan-
cia! institutions, themselves providing
for only 4 or 5 per cent of the invest-
me it, not be covered by this reserva-
tion?

Another side, of course, is the aca-
dernic aspect where alsg reservation
shoulg be there. That point of clari-

fication, would be welcomed. Thank
you.

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh);: Madam Deputy

Chairman, I have four questions to
ask. First of all, Mandal commission
was sét up by the Janata Party Gov-
ernment.

SHRI SATYA PRAKA3H MAI A.
VIYA: That means your party.

SRHI SUBRAMANIAN SWAMY:
Yes. of which ou have written off
the legacy, although the I'rime Minis-
ter has nothing to do with that legacy.
But most of all...

SHRI VISHWANATH PRATAP
SINGH: We are interested in preserv-
ing the vanishing species

SHRI SUBRAMANIAN SWAMY:
But don't vanish yourself. The rate at
which you are going, you will vanish
very quickly.
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PROF. MADHU DANDAVATE: Are
you reguesting him to join the Janata
Party with retrospective effect?

SHRI SUBRAMANIAN SWAMY:
But most of all, I would say that the
credit for the concept of providing
reservation 1o  socially backward
classes should go to Dr. Ram Manohar
Lohia who systematically argued and
articulateg the concept, But with the
announcement now made, I think
there are four points on which I would
like clarification. I certaialy welcome
the announcement of the Governmeni
and I consider this as the first victory
‘f Mr, Devi Lal outside the Govern-
ment, There js no doubt in my mind
that it is directly linked with the rally
that has been called for tomorrow.
Anyway, first of all, since 27 per cent
have been reserved for the socially
backward and 22.5 per cent is already
there for the Scheduled Castes and
Scheduleq Tribes, this would mean,
in view of the Supreme Court judg-
ment, that there is no possibility of
further reservation. This means that
he has given up making reservation
for women altogether. And, if [ re-
member, in the whole of 1683 and
in most part of 1989, he talked a lot
about reservation for womer, includ-
ing reservation of 30 per cent of the
seats in Parliament and ;Assemblies
for women, and I doubt whether he
would reach even the three per cent
figure, Anyway, I would like to know
whether the Government has any pro-
posal, _ | T

SHRI P. K. KUNJACHEN: You
have not said anything about apuoint-
ments,

SHR] SUBRAMANIAN SWAMY:
You don't know anything. You are
only supporting them from oquiside. 1
know them from inside.

(Interruptions) ..

SHRI VISHWANATH PRATAP

SINGH: Inside out!
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SHRI SUBRAMANIAN SWAMY:
I stang corrected by the Prime Minis-
ter-—I know them inside out. 8o, 1
would like to know whether the Gov-
ernment proposes to go vack to the
Supreme Court and ask for an amend-
ment or review of the judgment. That
is the first point.

The second point I want fo know
is—the Scheduled Castes and Sche-
duled Tribes are a completely different
category—whether he woulg consider
that after two gemeralions having
taken the benefit of the reservation, a
family should cease to be eligible for
further reservation so that other sec-
tions may also be able to get it—
some castes faken out of znd some
castes brought into the definition of
“socially backward"”.

The third point I woulg like o krow
from the Prime Minister is as 1o what
happened to the right-io-work concept
about which he also talked quite =a
lot and about which, 1 think, this is.
psychologically, the right time to make
a clear statement.

Finally, 1 would like to =say, at
least, please be careful with the dyna-
mcis that you are leiting loose by
these new reservations that you have
announced, What this would mean is
that the reservations for the socially
backward would really be for Gov-
ernment service and then, in Govern-
ment service there are certain restric-
tions: It won’t be in Defence, Inielli-
gence and so on. But, by ang large, it
is for the Government and, perhaps,
for educatiomal institutions. Now,
the upper castes, who are forward
castes, with money and ability what
they would do is, having been stirved
of opportunities in the Government
sector, they would go into the private
sector, particularly industry and Ser-
vices—and these are higher paying
areas. As a consequence, what will
happen i; that again the upper castes
will be the richer gection of the so-
ciety and, the socially backward, find-
ing the reservations attractive, will
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end up in Government service, And 1
may draw your attention to what has
happened in Tamil Nadu where the
reservations literally forced the Brah-
mins out and they went into business,
and all that has happened ig that there
is no real change in the income distri-
bution in Tamil Nadu despite the
severe reservations, So, the outcome
of having reservations only for Gov-
ernment services would mean that,
again, people with less income would
end up being socially backward or the
socially backward would end up with
less income, and the wupper castes
woulg find intelligent ways of break-
ing this hold on jobs and get into
the private sector and again the in-
come distribution would remain un-
changed.

These four guestions 1 want to ask
him. Thank you.

6.40 p.M,

SHRI G. SWAMINATHAN (Tamil
Nadu) - Madam, considering the time,
while welcoming the announcement
made by the Government on the re-
servation policy on the backward
classes, T will straightway come to the
quest’ons, The questiong are:

One: Will the balance 50.5 per cent
be available for competition for the
reserved communities or will it »e ex-
clusively open only for the other coum-
munities?

SHRI VISHWANATH PRATAP
SINGH: It will be open. This is the
minimuy,  reservation. In  competition
they are open, They can compete and
get it.

SHRI G. SWAMINATHAN: That is,
the backward communities can com-
pete in that.

Second, will the Goverament come
forward to earmark certain percent-
ages from out of the wackward com-
munities to the most backward com-
munities as it has been done in Tamil
Nadu because there are some com-
munities within the backward basket,
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which are more backward, like the
Vanniyar community in Tamil Nadu.
Like the Thevar community, the Muk-
kulathor community, there are so
many communities. Tn Tamil Nadu
there has been a hue and cry. Tlhese
communities wanted a most backward
list. Will the Government come for-
ward to have a most backward list”

SHRI VISHWANATH PRATAP
SINGH: We are accepling the State

list. Se, those will come in Tamil
Nadu,

SHRI G. SWAMINATHAN: There
are backward ang most backward
commuhit.es.

SHRI VISHWANATH PRATAP

SINGH . We are accepting the State
list. Se, they will came, and there will
be no problem.

THE MINISTER OF FINANCE
JPROF MADHU DANDAVATE). But
the ‘most backward should not consi-
der the backward as forward,

SHRI G. SWAMINATHAN: No. 1
am talking only about buckward com-
munities and the most backward com-
munities, So. that list will also come
io 'the Government of India. I am
happy to hear that it will a’so be
within the reservation, It has not been
mentioned in the statement.

Three, will the Government consider
introducing caste column in  educa-
tionsl admission applicaiions so taat
the caste reported cannot be later
tampereq with easily for jobs. It 1s
the experience in Tamil Nadu that
people from the upper casies some-
times get the reserved caste certifi-
cates by tampering with it. So, vnless
vou have a caste column in the forms
for college admissions etc, this may
be tampered with later, That is why
in Tamil Nadu we have a caste
cclounn, While admitting a boy or a
girl in the school, the caste is men-
tioned. Will the Government coirie
forward? Thev have abolished the
caste columnp in Government of India
snd when it was taken up in Tamil
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Nadu, the Government of Tamil

Nadu said that it was nor going to
abolish it. Will the Government think
of introducing the caste column in
the application forms to educational
institutions because they have recent-
ly abolished it I am say.ng this only
because later on there should be no
tampering with it. once it comes up.

Four, will the Government cors:-
der exclusive reservations on the
basis of individual caste within the
backward quota so that some of the
minor castes may not be overshadow-
ed by major castes? This has been a
problem which has been cited mainly
in Karnataka and other places where
in the backwarg list there are somc
castes which are not getting admis-
sion at all. So, they waunt caste e
servation within the quotg

on the
caste basis. Will the Government
come forward to think about this
matter?

Five, will the Government consider
haing a caste census? Now we are
taking census. During the previous
Chief Minister, MGR's period, when
tHis quedtion of backward  classes
came up, every hackward class said
“We have a percentage of 30, 40, etc.”
When the whole thing was totalled
up, it came to 156 per cent. Then
nothing could be done, The most back-
ward communily, Vannivar, -wanted
certain reservation, The  Mukkula-
thor community wanted certain re-

servation. So. will the Bverrment
consider this?

SHRI VISHWANATH FRATAP
SINGH: On the same post we have to
appoint two persons.

SHRI G. SWAMINATHAN: llow
to earmark the percentige kecame A
very great problem in Tamil Nadu.
So. now we are taking a census be-
cause every caste is now saying, “We
are S0 many lakhs.” The total goes
beyond the population of Tamil Nadu.
It is better .that in the census itself
we have a caste column so that from
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the beginning caste could Le earmarks
ed so that there cannot be t=mpering
and we also now clearly how many
castes are there and +he what popu-
lation is of each caste so tha{ tomor-
row for job reservation, for educa-
licnal reservation it will be helpful

Seven, will the Government give
special consideration witain {the back-
ward quota to those whose parents
\wre not employed, that is, {he first-
generation  job-seekers? In  Tamil
Nadu, special marks are given fo
those boys who come o  colleges,
whose parents are not educated five
marks are being given, Will  such
benefit Le given? In Tamil Nadu if is
there. Whatever be the region, I am
talking only about. Tamil Nadu. Five
marks are now being given, (Inter-
ruptions)

Will the Government also come
forward to give special consideration
within the backward quota to those
whose parents are not employed, ihat
isy first-generation job-seckers? Spe-
cial marks may be given to them. Will
special consideration be ziven within
the backward quota to thoge whose
parents earning js below the income-
tax limit?

These are all the quesiions, ang T
would like the hon. Prime Minister to
reply to them,

Thank you,

SHRI T, R. BALU (Tamil Nadu):
It is yet another milestone in the his-
tory of the National Front Govern-
ment and one more fealher in the
crown of our hon. Prime DMinister, Mr.
V. P, Singh, who has come forward
boldly to implement the Mandal Com-
mission’s Report, which was shelved
by the Congress rule for more than
ten years, The legacy of the late
lamenteg leader E. V. Ramaswamy
Naicker angd Dr, Anna ang the pre-
sent Chief Minister, Muthamil Arig-
nar Dr, Kalaignar Kgrunanidhi end
as a whtle the dream of the Dravidan
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movement hag come true today. I, as
one of the Members, who hails from
the backward classes oh behalf of the
DMK yarty, congratulate our hon.
Prime Minister, Mr, V. P, Singh. Tt
will be more appropriate 1o recall
the statement of our lepder, Dr.
Kalaignar Karunanidhi made ysster-
day at Madras. I quote:

“The Mandal Commission's Report
was kept in colg storage for the
past ten years by the Congress (I)
Government, which was callous and
reluctant to implement it despile
movements held by the backward
class people. To put an eng to this
attitude, the announcement made
by hon. V, P. Singh fcday in Par-
liament to implement the assurance
given in the election manifesto -of
the National Front regarding ¢ the
Mandal Commission is to ke wel-
comed and that he is to be congra-
tulated. It is a remarkable victory
for the DMK Govermment which
adopted lhe resolution in the Legis-
lative Assembly requasting {he Cen-
tral Government to implement the
Mandal Commission’'s recemmenda-
tions ang also for the Packward
clasg people all over the country
who have been making this demand
in one voice. I applaug and con-
gratulate the hon, Prime Minister
on behalf of the DMK paity and
the DMK Government.”

Our leader, Muthamil Arignar Dr.
Kalaignar Karunanidhi hag gone one
step forward not only in reserving 13
per cent for Scheduleg Caste people,
but also one per cent for Scheduled
Tribe people and 20 per cent for most
backward class communilies and 30
per cent for backward cosamunities.

Ag far as admission in educational
institutiong ang job reservations are
concerned I once again gquote our
Chief Minister’s latest Implementa-
tion in this academic year, as just
now Mr.. Swaminathan has referred
to.

SHRI V. NARAVANASWAMY:
Where is the clarificaticn?
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SHRI T. R, BALU: It is for the im-
plementation of the National Front
Government. (Interruptions) It is for
the National Front Government te
consider whether they can 2dd five
more marks over and above the in-
terview marks—as introducedq by the
Tamil Nadu Government—in {he case
of the candidates hailing from educa-
tionally backwardq familisg i.e. from
the families where there is no degree
holder irrespective of the fact whe-
ther they belong to the backward
communities or the forward communi-
ties or Scheduleq Caste or Scheduled
Tribe communities, This is for the
purpose of selections in professional
courses, As far as Tamil Nadu is
concerned, this year 285  studenis
who are educationally backwarg have
been admitted in Engineering degree
courses and 212 students in MBBS
courses. Altogether 497 students from
the backarg families have been ad-
mitted. “This is as per the latest
scheme implemented hy our lezder
the author of the scheme. This as-
pect has to be considered by the Na-
tional Front Governmsnt while m-
plementing the Mandal Commission’s
Report,

I congratulate once again our
Prime Minister for having taken this
bold step,
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THE PRIME MIISTER (SER!L VIS-
WANATH PRATAP SINGH): I re-
quest that Ram Awadheshji be given
more time,

THE DEPUTY CHAIEMAN: I
woulg allow Ram Awadheshyi time
provided he speaks on Mandal Com-
mission and not on Germany or Mit-
ler. For that I have no* allocated
time.
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SHRI,. MADHAVSINH
Mr, Madhavsmh Solanki.
SHRI MADHAVSINH SOLANKI:

(Gujarat); Madam Deputy Chairfian,
I sincerely congratulate  both the
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Prime Minister ang the Minister for
Welfare, Ram Vilas Paswanji. fer
znnouncing  the  sieps to  implement
some of the important recommenda-
:ions of the Mandal Commission,

Madam, some States have already
takén steps ang measures {o improve
ihe life of the socially and economi-
cally backwarg classes. But. sc far.
no steps have been taken by the Cen-
1ral Government ip thiy regard for the
last forty years.

Visawanathji has  dong a commend-
wute job for which he deserves all
congratulations. My leader, Shri Shiv
Shankerji, has already raised some
important issues and points which
would be clarified by the Prime
Minister. ( So 1 Jo mot repeat
them, But would like to know
whether  the Govermment is  going
to provide ihe same type of benefity to
other backward classes as are available to
Scheduled Castes ynd  Scheduled Tribes.
because in this countiy, we know, there
are certain castes and communities who
are living smch @ miserable life which is
worse than that of Scheduleg Castes and
Scheduled Tribes. Sg the minimum bene-
Aits which accrue to the Scheduled Castes
and Scheduled Tribes may pe made avai-
lable tg other backward classes also. And
the institutional organisations which are
formed for Scheduled Castes and Sche-
duled Tribes may be formed on behalf of
other backward classes gs well.

During the last session while bringing
a Bill under article 338 for a Commis-
siop for Scheduled Caste a suggestion was
made that vou will have to do it for other
backward classeg alsg and the Minister so
kindlv agreed that when vou are imple-
menting the Mandal Commission Report
they would also be covered under the
same umbrella.

f\pqther important  point  has to be
considgred. In some States some castes
and communities have already been iden.
fified as backward and they are given the
benefit; ang advantages all along, but

recommendations

because the Manda] Commission has noOt
taken cognizance of that they will be left
out. They would get the State benefit
but the Central benefit would not be
available to them. I the second phase
this aspect may also be taken into comsi-
deration. And may I hope that this step
taken by the Nationa] Front Government,
which is 4 very important step from the
point of view of sccial justice to the poor
and the backwarg classes of this country
would be followed by at least their con-
stituents in the States which have not so
far taken steps on parity wityp the Cen-
tra] schemes?

I thank you. mMadam,

s TR fawig qEsw o ST
qEA A UF Agd HEAqW A FRr
2 oo zaW W owedr 0 oz OF
FAORE F® | 's'r-g‘ﬁr FEr agq T
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%i"ﬁ BT oS oS 0 T 39FHT ﬁlﬂzr{
Tgr T & ar =/t & frooawoeR
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THE DEPUTY CHAIRMAN: [t s
very late. 1 have two more names with
me. 1 would like them to be brief, Dr,
Abrar Ahmed Khan. Only twp minutes
please,

T AT WEAT TR (TVRAM)
SCUnE] :.gm . (F@3ara)
SHRI G. SWAMINATHAN: How

many more, Madam?

THE DEPUTY CHAIRMAN: Two
more. He and one more. That is why I
am requesting. Already, Shiv  Shankerji
has taken enough time. Therefore, they
should only support, if they want to.
That is all.
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g war A1 7 faeqa €7 ¥ T
s F1 W@z wear froogfem
foge #iw fxfrags gqam &1 “fres
aaF ¥ o fafy 27 R fau
T WAL £ 7 IqG A A
afqar zAw  ogw wifew g
% arrarg fer & v &, SEv
fF wm zaaw St F o 1. fae
wHe dr 7 Fr wgr fF oavema W
foer & 7z W g ifgw
faar foerr & wregwr fgo az o
;o w7 fyw gwe 7 ogAged
T, SAaty ¥ gEen ogmEr €
FET g AZ A AT, ATHOW v &
faar wr afEr fafsa =0 & #@9<
frer & zizv wreww AH feg s
qAg A q@ A g AT
HG qra-gra & gg AV STAaT =g
f& M&fea; ¥ faw ag sy a@ *v
g Al TST AR # AmEEl H
FT AT W I@S @rT g gy
APt  fao ar 27 T s
faar &, =feq wsg & wriled &
faq Tw. &, SR w.oE.w. #F
fag seewr #7 AT smEEdr gt
qE TAFED Al F fag g A
AT 2 a7 TSy ¥ o9riiErT Fad
% fac & ag wmr 7 Oz W
faew =7 T wEAAT T HAY S

¥y - qEEFTT AT |
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R ET {2 B O A 1)
aga gl 2 9g 3 9AfaE I
qraTfasE o A arq g9y F T a8
& W F zH AT & gdaT g fF
awifss =ma % fag S HILew
ferr srwr & 3w mewwr H
fafsma =0 7 qEY sygEr AT
Tifze f& S ofvae uw T SaFT
A9 I3 qFT 7, W< AT v fAan
AT IIHL FTE T UF. AT AL,
§T.UR. a9 T F A7 FEATIA FART
Fl qW A5 faaar =fgm)

qRAT FT THST  IFAT 3T W@
a7 fag @ ST ¥ m Fgn, Wi
27 TWE & W) wagfed Sy
FT IaT &1 & afeq uw e faga
Fiw 35 faar s faw #15 qasr
AT g fF St o e ors,
T.ug., WE.9.07. 9 AT 4l
Ia% q=A1 X1 OIAFT AN T fRE
gfsw g & v fay s oafas
w1 ¥ f@2 gu &1 a8 swIeAm A
A% UTL FI HAARE |

syqumfs @ §@r afga) am
el g Afww 7 ogadd T W@
Z, WA qAYT BT T g qr AfE
fwg wwT ST FaET I "7 oFA
% g

shafq gear afgq :  dew, §
uF & faae M) WeT AEm &y
faeifeat a7 fg W fAoEl &
Y H JTHTIHET ST T I q9deq
fer & F zasr awda Fwr g
afea wem Sy gEif s s a9q
AW I AT FET E AT F AF T
F@T 9@l g fF faew #e wga
A WAl gER § wAgfaa
arfaqi, sasafqal =@ fasg  aat
¢ FATAU FY 9AMW 483 37 4
e & d @ awfas swaw
39 ®FA L & owwkac g O qardey
F A wEW A wE A W o&
- ufew gatE oz ¥ R gy wamaddy
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HTA T &1 AT I HT WHA AT
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AU AT 78 & v owEA ag
FgT tr 40 99 ar?r; FA AL gaT
AT o™ o w7 Ay aﬂ:er“r £l
4oarcf?ﬁ$‘rﬁ%r%a—eamwf$a'r
| g T e & fF oA aw
Afrs AT Je F TE A ovEd
FT god w1 7 fgERr 78 9
§ 3@ FF79 F a9 § FdrANdr
ST T eara gE W AT AwEar §
F g5 odr wifgar € 1 oF 93w
# wayfaa arfeat 7 owdy g W
L RW A SAR AT -
st ® faa sar F oar fER
gat fasg ant ® faar swar 2
& 33T HIAT I HA FAA H4 7

()11"

)

E Y AF F AZ FIA
TAEAT § o Fo WA gH F
ﬁl?féﬁ fafew w7 1 gdag
FAGEAAT AT 4T %l faay
TS W FE QEr AIREGEAr a7
7 & BF saEr gawdr sfasi |
frr smar & W @ fRar &
THFERTA q AYAT F1T FI AT
¥ 7Y UF OET g R0 ATEAT a9
T 9w ot fadk & "l
TR 9 FAA A AT T & AT
92l g2 § a8 Tt wefasar
CTHTT 2

Yo

Fqawmia ¢ 99, A9 vF fHae
2 fEn) A 95 el

s wear afgw : ar § Awde
CqEEHEr S ¥ gy wEhr fRoag
L T® AIAT AT A F gEN F
AR H A W A gl
e s fyes  at &1 giw
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¥ S omEga § IR W g W
qT & @ |

=t g SFE OEHT : AT,
qraAT A IHE FIW F qTgAON
§oma § A weT waw { wfaq
EGE i S 1

Jqgamld : wq W g7 AM@
dz wATOT O A0 AGT 77

THE DEPUTY CHAIRMAN. Shri
S. S. Ahluwalia. Kindly be briep because
Shri Shiv Shankerji has already takep 48
minutes. So, try to be brief.

SHRI G. SWAMINATHAN: Madam,
is the Prime Minister going 1o reply today
or not? Let us know this,

THE DEPUTY CHAIRMAN: Please
wait. Have some patience. (laterruptions).

st geada  fag wgasdsar o
ggaarafy agiam, § crg% &1 geqTT
F § 5 67 § 7y g3 amy
o fc:aTl wgiIaAr, AT U FRT
2 "3 ar:rvr ‘aﬁcrm g A7 =a® ‘r‘;rq
F Wi -’ﬁrtfﬁT‘?T:r lT*a;r ) fga
& TaRe F&ar f7 g8 97 9% qq
I8 g e #ifE I3 oF Tar
frdx 2z @ewc @ fiEd A
Fq cfagra W FEAAT 2, T OFAA
Al F1 AN 3. .. (6434ar%)

oW TE wEAO WAl (= W
fearg amam ) cuar 7 fSerwT
FEMT AR o TR TEL B
45 #afa @l g

gagwld : 5T @ feewaa
¥ gr a3 -

SHRI G. SWAMINATHAN: We are
sitting here for something else today. We
want t, know whether the Prime Minister -
is going to reply today.

THE DEPUTY CHAIRMAN. Please

don’t interrupt.
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S qgel WEE S 97 Ay gfigare

F a1 A 98 fredr wify w1 91
wvmﬁwarg’r&mamm
érgsﬁﬁmﬁmﬁr%rmleﬁﬁn
AR I, F§ AT G W9,
ag o« fawEr

ﬁ,% ﬁ'@/

u

[8 AUG. 1990 ]

of Mandal Commission’s

reccommendations
Al gOae I E, HIOE AWAIA
FAT §, 9T IAF IU-ALT F oy

382

qEl & WET ST FAT 9§ SEH
U CEECEE a1 C

& FCT A FALT TNOT A AT
2. ... {wwaaw) WW wig g FiH
i wfor wear § 5 X g
4a9d IT FUTW AAY @& AT S
w1 fagiy Jox fRar fF = weEe
ra‘mwf&ra&ﬁaﬁﬁ,w
aﬁwm«ﬁm&a‘:f&r%mmw

FT 27 SOF FRT T B..
{agmaw)mT fefmr ?% g,

G ommer ¥ ovEr g1 0F fgA gEw
Y 3w W . . {=mam)

= I S g—»zrg EHEDIEE
yafer g w39 d@g 99 £
7 AT § FFx 7 fagEy T
45 fgq =1Fqar ST WST AT #
ECRlcp e '@ﬁ g adleT g T
ﬁﬁﬂ’r g & Hrre you arn. Agreed.
R 43 Farvr g & ar 21 aidE
G -c: BT i v - R B O & 1
Y TGN FT G E S 1437 fawr @
Rifl  to give statutory reservation for

ruleg Castes and Scheduled Tribes in

corpment . fnterruptions)

-t lisien. 1 is overhead transmission
“or you. You will not understand i,
Malaviyai.. .Bill to give statutory re-

servation for SC and ST in Government
and public sector undertakings—introduc-
tion, consideration and passing.

HE DEPUTY CHAIRMAN: We a:z

discussing the parliamentary bulletin,
we are discussing Mandal Commissior.,
Please ask your clarifications.

SHRT S. S. AHLUWALIA: Madam. I
am coming to my clarifications, This is
also a part of that.

Iqawrafa : AT FE Sfey Tew |
Please don’t interrupt, Mr. Vishyjit
Singh. I can handle the House without
your help.
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SHRI RAM VILAS PASWAN. You
are taliing of Scheduled Castes, Schedu-
led Trives. Thig is for backward classes,

SHRI S. S. AHLUWALIA: This is also
a part of your. ...

SHRI RAM VILAS PASWAN: Mandal
Commission is separate. It is for the back-
warJ classes.

ot g¥weia o wgaaifear
f?r THS AEAIE #1 gEem @3y
£ AR Q0 @R UF aiF @9y
2, TS @ WA F (axEam)

At WEFTR WeWR g,
age g fraw @Es oad F)
(=rgam)

Wt gLEESie fag wgaaifaar :
foETs & T g FE AT
arwfear gwir ) W{% o9 YATR &Y
H U T oFw F aT &t gl
(emaaw) so g 45 frei i
77 fa W owr g ()

=Y Asger wEg fagwr ¢ A=W
AR qEEET FLAT AR

STt | EHQ A afaar
fee ws fwm ¥ oamE ewrd
AT A W E) (cagEra) wwE
faw T |/gd e w8, g
fag feba &1 & @rdY ww &7 g
fomd #Ro A 7 faw ar @

oY MEFAR AERA ¢ AR 3T
21 w|r 2

W Wege wRT  WEwi m
SHT AT FASEEE FAT FC T
€1 (swaum)

ST AT AFAS : [T 2AH-
S FOW FIT T & | W AN
T § 1 ST F ) (sraw)
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s grawa fag aéwaxfmr
T ST ¥ oard SHINAet WEsE
E1 SEE VI E1 17 gAE A
RO v T X E e R i
S ATAS FHET BT STAS FATEST
Fr feqis Far & HIT F9099 FHAA
FE ARANE FaAfEr fr fenie
FET 2 9w fa@ 4. 111 3@
TR § 98 T T A% F A W
g1 ag faw ¥ WEH F@r &9
FT W T oeamy ¢ g faw ®

@A E (SEFUT) ¥ oo eieor
F @ AAEF ®T & SET g g
ﬁ“a"errm%ngerrg%mqwﬁa%mq
o & FL A3 AT AT §
T IgA wHEGS FE0 AEAT E
(z@aa)

Heladr, MFT 7 g am
F faq S wer W@ 3 O OAOR
i o S -1 S E O RO I T 1
Tig {6 ag 27 whwa s fooEwe
gotfqafar #ifae # W, afewa
Fife ® 4%, Jomw fedg oHdId
¥ g7, sfegm fafaedt o=dAt ®
T wy oOfgfes O & A
ST WAfgfEF Jar AEO e T@E
a-gra fkgae fwiem agm F
fau, =@ FENT TE & fag
;T 27 TEe #1 f@dw Wi €
WRE? WX AG T WRE A A
I T HEAAT FH | fsa%qu-
qy # A & afsdw
%Eﬁﬂﬁg?:t S EC AR K rr_
27 W@z ¥ E @ R WM AT
¥, 74T H, m wrd H W gwas
FATAST & A0 27 9@ Fr foaaT
N7 I JA @V SATEA | AT qE
wdt WEiEd 27 qEE HT AT
o fag aat W, dAF 99§\,
[T AT § AT F 7

= IHlE wgiEs cHfefr W
o ?

st glasiia fag Rea e
:rFavF(q-c: i@ T Faeme qveam
G o AR 4w gE wdR i H
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1
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SHRI T. R. BALU: You have left

kindergarten schyols.

SHRI S. S. AHLUWALIA. Mr. Baly,
who will go kindergarten I will see later
on. Don’t worry.

FZT ¥Z 27 Sfewma HwT T,
aifys ®v 7 fuss zu & & 2
wTown gife ® §, T e W
AN ? faEdr W wa7 "I E}ﬂ'
%, FTASAT u, AHT H, THT W 0
T TFo FTo To HiT HIS<THo Uo
§ oo oary g 7 fsw S ¥ fue
g maqral &, feve g ¥ fom g
ofemds fwar & ar &7 fevc‘g T
qEAATA g1 NG 97 FIF & Y Ia*
ferm maX @ PRar g7 S fgeg
¥feg gr & SO fog o ®=1 wm
27 wfqwa F1 ATAT AT gRIT
argAifeet & fau WY wqr T
gnrr, 3EET W frar &% @ B
M adred & 1 g ag 3T @
g = gsr'w FE F1 FE AT B
fa fomama 50 a@e ¥ sarer 4
agar arfew, SEF Ak § ardwr Far
Irg 87 Fr guw FE FT QT
g 78 &7 zw 27 afgme fedwm
¥ oEm myever w1g 49 wfowma
fes@ma §v 9ga awd {7 &q fam
9gH Fgra AFT Fe|a I fawatay sy
gaw fegr § 5 9w fau o
sfame F mreww & foqu fasw srar
QTEAT | wAy ¥E o oW FEr R
A%g % Tt wE § g faw wrar
1 g5 5 SfeWa ®1 wr faar
faar sto & we H12 52 WEWT 8
qrar & 1sFar ¥ Fynsr afsfes
W1 AWET F | §EF WIS HIGOH
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fagr 21 ®9 & FHifE famt faa #v
®e fay ag =@ T MW IE AQ
¥ o AT vEar SiwT foeoff um
g fog ST X WET 1 W 4E
far F1 ® & AT TAST ¥ AT
Jifeu IwAaw  THImE WL FIHAT,
nAFIART o gEIAIfERA dweT
FAIAR | SA%F T AW o€ gAY
atfgn T S8 @ S 5w 0F
w9 wfqsrg ®ww ¥ T g sfEg
TE B 'a‘mrfnﬁa:, aifes =0 &
S g sww e & wsfor
% wg YwT #Ha, HERy
zfﬁ'grq F1 gl @ § zfagra
= 97 & I E, WY g FAF
FATaT & OMIT 19 g SERT O @
g @ w9 ¥ I I fau osaw
gawme | &@w afed § deas
FERfadt ¥ FI¥er &0 AT AT
A% {@u uw @ wHT 97 T .
(wmgmmw) | =gi @1 FsEwa mrar
g oam Erqtrgirv"r‘ SHE fa:a'?r
AZFA AT HIT f&“a?r TEr A,
THFT 9§T el & | THF 1§ 7
AT AT FEIE AW %f “Ze AT
wfaw At 9% A gl (seauw)
5947 #Afw g0 'qr aqr g9,
qaUEy g, mmy awe foar fzu,
nMEFr AOAT FWigw TEET oW aar
AT E | TWAULT TE, ;W1 g mrow
arg fesr fear | & qresT moAT
gfqm g98r w0 adr aqr § | en
IR AWMTY &1 IR IHE  HIT W
fow  zigw weymw  aifag  FEAr
Tifgr | W sEE HIY AlY
TAFT TF Haawal gaar arfgy
gy I ¥ fag F2O0 F I

gw SFH1 10 famE, [IAFRT T
H W A A0 3% 8 Sfawma Hiv
RAFIAT T H AT AT AT FIE F
Sl %‘ LRGs 11"'<Téi' g gFmfaset
dFqe & uT wrewe A #) faaim

Fw & Samr 6 fawa =< afeammy

¥ fag 3 wfw fdwa @1
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auEd wA giAr Arfed 1 €ur aew arag
st & gmg  AsdAr ufraw geer &7
aTg g8 & 1 wrag oS fqeAe
gara fag  F1  uG ggar  agl
sray fagar  @@Er @Ay § ¢
5T (auaarm) R T S
(saqam) &% F1§  mamifaardzd
a7 A%l Y g (ewwuw)

SHRI GURUDAS DAS GUPTA:
Madam, I am op a point or ordr. In this
House, no hon, Member can cast asper-
siong on the character and integrity of
another Member, particularly when he is
a Minister, T wish htat throst of the bon.
Member be deleted from the proceedings
of th> House. I want our ruling op this.

387

SHRI S, S, AHLUWALIA: 1 also want
your ruling, ({nterruptions).

SHRI GURUDAS DAS GUPTA: What
is your ruling? He should not be allowed
ot cast aspersions. He has no right. (In-
terruptions) 1 want your ruling.

THE DEPUTY CHAIRMAN: If you
keep quiet, then T will give my ruling
(Interruptions). 4

=t TaYz "I Jyawryfe agEaT
THIARST & Tag F HIGHTT OF 9O
@ § afFT gam F war s
i gw A39 A 97 IR &
frar srar 98 mawar s a@w
& (araar«r) gUF UNTF AT FY
gy UStE ST wEr (swaww)
fatta gw T a5 § (@A) |

THE DEPUTY CHAIRMAN. 1f you
all are speaking together, I cannot hear.

SHRT GURUDAS DAS GUPTA:
Madam, T ap, quoting the rule 261. Tt
says: “If the Chairman is of opinion
that a2 word or words has or have been
used in debate which is or are defama-
tory or indecent or unparliamentary or
undignified, he may. in his discretion,
order that such word or words be expun-

*Not recorded.
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ged from the proceedings of the Council”

This is the rule. We want your ruling.

THE DEPUTY CHAIRMAN: I am
giving my ruling. T would request the
Members to  sit  down. . (Interruptions).

..Only then I can give my ruling..

SHRT MENTAY PADMANABHAM:
Madam, according to the Rules of Pro-
cedure and Conduct of Business in the
Counci] of States, Rule 238 says: “Rules
to be observed while speaking—A Mem-
ber while speaking shall not—

(i) refer to any matter of fact on
which 5 judicial decision is pending;

(ii) make a personal charge against
a Member;

(iii) use offensive expressiong about
the conduct or proceedings of the Hou-
ses or any State Legislature,

(iv) reflect on any determination of
the Council except on 3 motion for
rescinding it;

(v) reflect ypon the conduct of per-
sons in high authority unless the dis-
cussion is based on a substantive mo-
tion drawn in proper terms.”

Tt is quite clear,

SHRI V. GOPALSAMY: I never Tte-
ferred to Mr. Rajiv Gandhi as “Pilot
Rajiv Gandhi”, Then how he dares to
cal] Mr. Vishwanaty, Pratap Singh as
“Raja Vishwanath Pratap Singh.”

SHRI S. S. AHLUWALIA: He knows
that he is a Rafa. T

Ay Frwr famrdr =
B3 T1ar &= @) A vy frar
ST FEAT ST TWET F zOATT

LA

-~

Frawmta @ o 3z 1l gy
srE " Wt f3 Qv wqar
T wEw wfyw  (omeE) F
arfr wfaw 3§ Y SR nm ¥
AR 1 F e vl raEfe
g7 TwEr 9T S T@ feemma g
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@r & Sy T fos wwET ST T AT
=@ WEN gl | A Segry A
TB FI1 AW {#7 FWF 9T A9 A
FX | TF A% F AW T IWAIA
F | sy fqu g FFar €% &
OIS GFEIHAg A el WOl ¥ REAT
argdr g fF ¥9 qvg ® ATHS g9
¥ @A wEAT AWST AE g |
TOqT BTG T [IE T Al
zg fedz ¥ =y 1 A Aa frosh
... (xauw)

SHR] SATYA PRAKASH MALA-
VIYA. It should be expunged from the
records. .

SHRI V. GOPALSAMY: It should be

removed irom the records.

THE DEPUTY CHAIRMAN: 1t will

not go on record.

qaew : "ew farey

gF AR
weel wfdg @Y &

TITFT T HEE

IR

Thank you very much.
ag ng R Wi |

st gimdia fag wgaafer
warear, wrewy sefesfs o s 57
T AR TET F 09T S99 @rar g,
g qrfgatiess s %‘ | T AT
anFY F wfmn af g e &
arc agr B * @iaanfEsd
g ! (vamamw)

THE DEPUTY CHAIRMAN: 1 am
very sorry. If the hon. Member does not
Tespect the request of the Chair, T have
the authority to get it removed from the
record. T am omly trying to say that
don’t bring the stature of thig House to
that level. Without doing that yoy can
make your point very well,

ot ghrwa fag weRarfaar
TEXEAN, [T T waT N w7 I gy
FATY T 77T H o 91¢ 72 a) 27 95

*Not recorded.
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F7 WA FT AT 1T O wAHTA G
q1Aq & |

ERGE L SR CIC R SR G o
T A7 GFGT &, WA W FAAT TS

garEy |
concerned about your image. I would not

like the image of any Member of this
House, even you to go down in the parlia-
mentary history.

AT FI@ A AT [ OF OIEF
Far ¥ge | 9T HeAT R 1 Y
qreg tgr |

T am bothered about yoy also.

it g fag  sgaarfer
g, W ATTF] GFATT F@T §, ]F
8T TN TEAIT =TT § AT g AW
qrawT =eal §. ..
am R

Igavmafa ¢ afso

FIfAT |

=it grasa fag swgearfsar
9y AR g® 2+ a0 a1 § 5 omow
Ay agr wfan Uw =vEge N ¥

ZEW 9T & g1 ®  mnaE
SOEA FIET L. (3ATE)
Iqaersla @ TIw nzgwm ¥ feu

frasy =faw &Y 3 ag @ sgr. ..
(Fwgaw) friz  ofzoor | w7 @3
FIEY |

=t gz fag wgeatfat -
gt gre ag & fm §w o=@
#faw sver F a6 FT W F WML
gyy fafegw ¥ 1 ofgw z=om
F1 qEAre @ @ ¢ fax we {49
gre o@y wrar Py gamy fag oY
20 5 T OFY a9¥ weAl AV
fagrat 7 @ @FT @ auy qFr .
FYealW &L Y. . Ag F AT 7 4TQ
gAr & o 5z Ium fafesw wr Far
& oamd & @ oF oA wed &
wid F AW Fr oSg AT W@T
1 (s
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SHR1 GURUDAS DAS GUPTA:

Madam, how long this will go on?
What is this? (Interruptions).

sggwmEfa ooy nTy gEIS
Ffeo

It is all over now. ([nterruptions).

=t gomeira fag weanfea

AL L G A o G
yaarfa S . (=mmum)

THE DEPUTY CHAIRMAN: I request
You to pleasg take your seat. Your speech
i over. (Interruptions). It is not going
Op record.

SHRI S. S. AHLUWALIA:*

THE DEPUTY CHAIRMAN: Please
sit down, It is not going on record.

WUFEY qrAa we g vE g

}q*arzer' “T AT T ¥EY &1 ;Y
5 oted 1 .. (smEuw)

=N gt Tag wgerafear

ESkx: 11 IEEE=) CO C A D -t S
ANFYJTTET FF ML & )

SHRI GURUDAS DAS GUPTA:
Madam, I have a submission, This House
has dignity, this House has tradition, this
House has respect, this House has decen-
¢y, this House has community feeling. We
have respect for eac other, whoever he
may be, whatever might be the side. We
cannot allow anybody to violate every
norm of decency, every norp, of Parlia-
mentary  procedure, (Interruptions). It
cannot be allowed, (Interruptionsy.

To WAT WEHE &R © 3F ATy
FAT Q9 w7 §7 37 famgw 0

qTe¥T & 1 . (emaur) FuT ?1"%?
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of Mandal Commission’s
recommendations
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THE LEADER OF THE HOUSE
(SHR1 A. S. GURUPADASWAMY):
Madam, | would not like to comment on
the ugly episode which just mow took
place. We have sat long today. Except
one or two ugly episodes, the debate was
very constructive, interesting and useful.
Except the last ugly scene, everything was
good. We have already sat long. It is

already late. May I suggest that the
Prime Minister may reply after the
Questioy Hour tomorrow?

THE DEPUTY CHAIRMAN: If the

House so agrees, T have no objection,

MANY HON. MEMBERS: Yes. Tomo-
Itow.

THE DEPUTY CHAIRMAN.  After
the Question Hour....(Interruptions)..,,.
the Prime Minister will reply tomorrow.
The House is adjourned till 11 o’clock
tomorrow.

. The House they adjourned at
sixteen minutes past eight of the
clock till eleven of the clock om
Thursday, the Sth August, 1990.



